
 
the Nineteenth Report of the Committee on 
the Welfare of Scheduled Castes and 
Scheduled Tribes on action taken by Gov-
ernment on the recommendations con-
tained in Tenth Report of the Committee 
on the Ministry of Transport (Department 
of Surface Transport) Reservations for, and 
employment of Scheduled Castes and 
Scheduled Tribes in Shipping Corporation 
of India Limited. 

MESSAGE FROM THE LOK SABHA 

The  Bureau  of Indian Standards Bill, 
1986 

SECRETARY-GENERAL: Sir, Ihavet0 report 
fo the House the following message ' received 
from the Lok Sabha, signed by r      the 
Secretary-General of the Lok Sabha: 

"In accordance with the provisions 0f 
rule 96 of thee Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose the Bureau of Ind; an 
Standards Bill, 1986, as passed by Lok 
Sabha at its sitting held on the 26th 
November, 1986. " 

Sir, I lay the Bill on the Table. 

RE. DISAIXOWING   OF   QUESTIONS 

MR. CHAIRMAN; Now we will take up *"    
Calling Attention. I make a request to the House  
that  we  should  try  to  finish  the Calling 
Attention before lunch, &t  1. 30. 

SHRI ATAL BIHARI VAJPAYEE 
(Madhya Pradesh); Sir, before you take up 
Calling Attention, I would like to draw 
your attention to a very important point. 

MR. CHAIRMAN: Yon should have 
come to me. 

SHRI ATAL BIHARI VAJPAYEE: Sir, 
questions are being disallowed on flimsy 
grounds. Today I received a notice from 
the Secretariat saying... 

MR. CHAIRMAN: Mr. Vajpayee, you 
should have come to my room. I will look 
into it because I cannot decide it in the 
House. You should have come to me and I 
would have looked into it. 

SHRI ATAL    BIHARI     VAJPAYEE: 
Sir, always you are Shielding them. But it 
is very difficult to come to you. 

MR. CHAIRMAN: You v/ant my assis-
tance or you want to mention? If you want 
to mention you mention; if you want my 
assistance you come to my room. 

SHRI ATAL    BIHARI    VAJPAYEE: 
Sir, I had been to your room—I was ac-i 
companied by Advaniji. A question was 
disallowed regarding Churhat Lottery oni the 
ground that the matter is being looked into by 
a Parliamentary Committee. This is untenable. 
Today I have got a letter from the Secretariat 
saying that the question cannot be allowed 
regarding unemployed graduates because a 
Parliamentary Committee is looking into the 
matter. Sir, we have so many Parliamentary 
Committees, there are statutory committees 
&nd all subjects are being looked into by Par-
liamentary Committees. The questions should 
not be disallowed on this ground. 

MR. CHAIRMAN: I will look into it. 

CALLING ATTENTION To A    MATTER 
OF URGENT    PUBLIC    IMPORTANCE 

Labour unrest and unemployment due to 
increasing incidents of lock-outs, layoff, 
closures and sickness in industrial sector 

MR CHAIRMAN; Mr. Gurudas Das 
Gupta, you should take only 15 minutes 
and try to finish it by 1. 30. 

SHRI K. MOHANAN (Kerala): Sir, 
we have to so home and take our spouses 
also.     

MR. CHAIRMAN; Because we have to 
adjourn by 5 O'clock, I want to see that 
some work is done. It is only a request to 
you (Interruptions) 

SHRI GURUDAS DAs GUPTA (West 
Bengal); Sir, I call the attention of the 
Minister of Labour to the labour unrest and 
unemployment due k> increasing incidents 
of lock-outs, lay-off, closures   and 
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[Shri Gurudas Das Gupta] sickness in 
industrial sector and the steps taken by 
Government in this regard. 

THE MINISTER OE STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): Sir, there has been a marked 
improvement in the industrial relations 
situation in the country during 1985 com-
pared to 1984. The number of disputes 
(strikes and lockouts) declined from 2094 to 
1716, the number of workers affected from 
19. 5 lakhs to 10. 7 lakhs and the mandays 
lost from 56. 03 million to 29. 37 million. 
Similarly, the number of layoffs in industrial 
units has come down from 847 in 1984 to 665 
in 1985 with the number of workers affected 
also steeply declining from 1. 4 lakhs to 0. 99 
lakhs. Though the number of industrial 
closures (due to reasons other than industrial 
disputes) has marginally increased from 188 
in 1984 to 203 in 1985, the number of 
workers affected has sharply decreased from 
72, 000 to 31, 270 during the same period. 

According to provisional estimates, this 
declining trend has been maintained even 
during 1986 (January-August) with number 
of disputes standing at 986, workers affected 
at 9 lakhs, loss of mandays at 14 million and 
the number of industrial closures with 
workers affected at 145 and 15, 000 
respectively. During January: -June, 1986 the 
number of units laying off and the workers 
affected were 242 and 34, 000 respectively. 

Available data on industrial sickness 
indicate that the -number of large and 
medium sick units has come down from 1832 
in December, 1984 to 1778 in June, 1985 
although the number of sick small scale 
industrial units during the same period has 
increased from 93, 282 to 97, 890. 
Government have taken a series of steps to 
combat industrial sickness and rehabilitate 
sick industrial units through'a package of 
assistance extended by the banks and 
financial institutions. 

In the light of the foregoing facts, Go-
vernment do not consider that there has 

been increasing labour unrest and unemp-
loyment due to increase in the incidence of 
industrial disputes, lay-off and closures. 

Government have been keeping a close 
watch over the industrial relations situation in 
the country. Potential areas of labour unrest 
and disputes are being continuously 
monitored in order to see that preventive 
action is taken to resolve disputes and remove 
the causes of industrial unrest at the incipient 
stage. The in-dustriar relations machinery 
both at the Centre and in the States continue 
to make efforts to settle industrial disputes 
through preventive mediation, conciliation, 
adjudication and arbitration as provided for 
under the existing labour laws. Emphasis is 
being laid on holding tripartite consultations 
before major issues concerning labour 
policies and programmes are formulated. A 
number of tripartite industrial committees for 
industries such as Coal mines, Non-coal 
mines, Engineering, Jute Cotton Textiles, 
Chemicals, Cement. Plantations, Leather 
Goods, Building and Construction and Road 
Transport have been re-constituted. Important 
issues of immediate concern to the 
maintenance of harmonious industrial 
relations are being; discussed in these 
tripartite fora from time to time. 

It has been the constant endeavour of 
Government to improve industrial relations 
not only by taking steps to prevent labour 
unrest but also by maintaining a constant 
dialogue with employees and employers. 

[The Deputy Chairman in lie   Chair] 

SHRI GURUDAS DAS GUPTA: Madam, 
after going through the statement made by our 
hon. Labour Minister, it' only seems that 
while Rome was burning Nero  was  fiddling. 

The point is, the Labour Minister un-
fortunately fails to depict the dangerous 
situation in the employment sector. While the 
greatest aggression is being committed on the 
Indian working class by the big industrialists 
and monopolist* in the way of illegal 
lockouts and    lay 
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offs, the gentleman who heads the Labour 
Ministry comes to the conclusion that the 
Indian industrial relations have improved. 
The point is that the employment situation in 
the country is dangerously alarming. 
Officially it is being stated that about two 
crore eightythree lakh people are 
unemployed, but in reality according to our 
estimate or the estimate of eminent 
economists more than one-third of the labour 
force of the country is either fully 
unemployed or partially unemployed. 
Therefore, this is the situation in which we 
seek to discuss not only the industrial 
relations, but the condition prevailing in the 
employment sector. 

Who does not know that the greatest labour 
force of  the country is the agricultural labour? 
Even after thirtysix years of  India's freedom, no 
law has yet been enacted concerning the welfare 
of the biggest labour force. Statutory minimum 
wage been denied to them. There is no 
employment guarantee given to them. Minimum 
wage of the agricultural labour is much below the 
minimum fixed by the Government. Even the 
maternity leave for the pragnent agricultural 
women workers is denied. This is the situation in 
the sector of agriculture, where the largest 
volume of labour force of the country resides. 
This is because the Government has refused to 
carry out land reforms; this is because there has 
•hardly been any generation of additional labour 
employment opportunities in the rural sector. All 
that is being said is that the Government has been 
launching employment generation schemes and 
poverty alleviation programmes. I call them a 
total hoax because the work that is generated is 
casual in nature. 

The most important part of the story , -is 
that job opportunities in the country as a whole 
are declining steadily and it is not in the 
private sector only, it is also in the public 
sector. It is because the 'growth of the Indian 
economy is sIow and tardy. I claim that the 
Indian economy has entered into a phase of 
abject stagnation. Therefore, generation of 
additional employment opportunities is shrink-
ing. This is one part of the story. 

Another part of the story is that the people 
who are already thereon, the jobs are being 
thrown consistently violating the labour laws 
and the Government iremains as a shameless 
spectator. Lock-out, lay-off, retrenchment, 
closure is a common feature throughout the 
country. The point is that an attack is being 
launched by the owner of the machine on the 
man who runs the machine. 

In our country there has always been a 
jugglary of statistics, particularly supplied by 
the Ministers, because the Ministers have 
been supplied with by the people who work 
in the department. I have also got another set 
of statistics. The Labour Minister has been 
cunning in quoting number of cases. He did 
not say how much were the number of man-
days lost. According to a reply of an 
Unstarred question the Minister has stated 
that mandays lost due to lock-outs in 1984 
was 16, 068 million days. Just one year after, 
it has gone up to 17. 957 million mandays. 
Therefore, increasingly lock-out has been 
affecting the mandays. I would like to know 
if that is an evidence of improvement of 
industrial relations for which the gentleman 
who heads the Ministry seems to be boasting. 
Madam, the point is, the lock-out had been 
taking place violating the laws of the land. At 
least there has been one Government in the 
whole of India which had demanded that 
there should be an enactment by the Central 
Government banning retrenchment, lock-out 
and layoff. It is no other Government than the 
Government led by the Left Front in West 
Bengal. 

DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh); Andhra Pradesh also. 

SHRI GURUDAS DAS    GUPTA: Of 
course, Andhra Pradesh also. 

Now, the point is there has been no 
response? What does it mean? It means 
objectively the Government of India does not 
want to ban lock-out and lay-off. What is the 
result? It is resulting in total violation of 
labour laws by the big industrialists 
everywhere in the country. 



 

[Shri Gurudas Das Gupta] 
Madam, if you will not mind, let me quote 

some of the facts and instances. I hope the 
Ministry concerned will take note of it. 

The. HOPE textile in Indore under great 
Poddars Was locked out for the last 8 months. 
Do you know the reason? They wanted to sell 
the excess land at exorbitant price and the 
Madhya Pradesh Government did not allow it 
since illegal Bale of excess land was not 
allowed Therefore, they have locked out the 
factory. 

Madam, in Amritsar, Punjab, a weaving 
and spinning mill has been locked out 
by the management. The reason was 
the extremists had threatened the Hindu 
workers. Therefore, the threat by the 
extremists is being used as an alibi to 
lock-out the factory.  t 

Madam, Alembic Glass unit in Bangalore 
has just been locked out because the 
management wants to shift the factory to 
some other place where the labour is cheap. 

In West Bengal the great Birlas have 
locked out the West Bengal Electrical 
Construction Company. There is no question 
of taking any prior approval from the 
Government. 

The Victoria Cotton Mill under Birlas in 
West Bengal has been locked out. What does 
the Government officials belonging to the 
Central Government say? They have said that 
the Textile Commissioner has informed them 
that the management has not even the 
courtesy to apply for approval. Birla saheb is 
much greater than the Government of India. 
Why should they care? I am stating facts on 
an all-India scale. 

My State of West Bengal happens to be the 
worst victim of the aggression being 
committed by th© monopolists. These have 
been abject aggressions and     West 

Bengal seems to be the greatest victim, of 
lock-out and lay-off at the present moment of 
time. Only within a span of two days three 
jute mills have been locked out  rendering   
15, 000  workers  jobless. 

At the present moment of time in West 
Bengal 10 jute mills are locked out, 2 textile 
mills, 17 engineering units. 270 big and 110 
small units are closed down. This is the 
picture of improvement of industrial relations 
which the gentleman who leads the Labour 
Ministry is boasting of. 

Madam Chairperson, on an all-India scale 
about 75 textile mills are under lock out. In 
Faridabad, near Delhi, 35, 000 workers have 
been laid off recently. 

Even the N. T. C., Madam, of the 
Government owned private sector have 
retrenched the workers. The NTC have 
thrown out of jobs nearly 15, 000 workers 
undaunted of any violation of labour laws. 
That is how the Government is being run. 

Madam—You must have learnt of Ham. Our 
Indian mythology speaks of Ram. But there are 
many Rams not as benevolent as mythological 
Ram. There is one Bharat Ram. He has a DCM 
factory^ They have decided to wind it off. The 
reason was, they would like to sell the property 
at an exorbitant price and that will fetch much 
greater profit than what they will earn by 
running the factory. 

Madam, these are some of the instances, 
the manner in which the labour laws of the 
couatry are being violated with impunity. 

Madam, the Planning Commission has 
suggested that the public sector units which 
cannot be nursed back should he closed down. 
Madam, may I ask the"^* Minister concerned, 
why there is a health disorder in some of the 
public sector units? Not mental disorder. It is 
because. of the totally corrupt, inefficient 
management policy. 
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I had been t0 Durgapur and there two thermal 
units were closed down, because there was a 
fire. Why there was a fire? Because some of the 
recommendations of the previous enquiry 
committee was    not carried out. Therefore, 
mismanagement leads to disorder and disorder 
is being used as an argument to close down the 
factories. Madam, at  least, the  Labour  
Minister has been kind enough to accept 
sickness as  a  growing menace. Sickness or      
I should call it fraud of sickness is  being 
committed on the working class and    on the 
Indian economy as a whole. What  is the figure?      
In 1983, there were 66062 sick units. Within a 
span of two years, it has gone up by 50 per cent 
and now it is 99, 668. Mr. L. K. Jha is there. He 
should corroborate what did the Reserve Bank 
of India state about it. The Reserve Bank of 
India has stated that only in two per cent cases, 
it is labour indiscipline which has resulted in 
sickness. In 98 per cent of the cases, it is 
mismanagement, corruption, downright   loot      
and violation of the laws of the land that     is 
responsible for the  growing     menace of 
sickness of the units, and even after that, 
Government remains  shame less pectatof. Law 
is being drafted, commission is being appointed 
and something shall be     done, maybe, in the 
next century to prevent sickness, corroding the 
Indian economy. That is what we are to learn 
from our learned Labour Minister. But what is 
the fate of the  poor  workers?      One  lakh  
factories are closed. It means about 1  crore of 
workers have been thrown out of jobs and even 
then, our great Labour Minister says, industrial 
relations has improved. Sickness has become 
the most profitable business of the Indian 
industrialists all over the country. 

Madam there is also another technique— I 
call; t invisible retrenchment. What is this 
invisible retrenchment? In most of the 
Government concerns, when people retire, «n 
employee dies or a person leaves the job, n0 
recruitment takes place to fill up the vacancy. 
Therefore, non-recruitment in the places fallen 
vacant as a result e: ther of retirement or death 
is being continued. That is a new form of 
invisible retrenchment. I will just give an 
example of 1589 RS—8 

National Textiles Corporation. The National 
Textiles Corporation has  reduced its work load 
by 17, 000 in course of two years. The 
Government itself is indulging in retrenchment. 
R. B. I, has stated that Government itself is 
increasing tbe prices. Now, I say, Government 
itself ' is indulging rn retrenchment in our own 
country. 

Madam, you must have heard of a handshake. 
"Aap tho namaste jante hai, handshake nahin 
jante", but there is a handshake and this is not a 
general hand-shake but  a  golden hand-shake. 
This  golden hand-shake is the new high 
technique being taken to by the employers to 
get rid of a person. It is  a premature retirement 
Madam. Payment of compensation is being 
held, out as a bait to force a man to go out of 
job and this is being practised mostly in the 
public sector. Madam, the Railways have 
decided to reduce its man-power from 17 lakhs 
to 10 lakhs. This is to reduce the labour force 
by 3 lakhs. Madam, the slogan that is being 
raise everywhere, particularly, in the public  
sector  is  that there is excess manning. 
Everywhere, the Government is haunted by the 
theory   that there are excess people and since 
there are excess people, therefore there must be 
retrenchment. Particularly, the bogey of ex-
cessive manning is being raised  in coal and 
steel. There in a tendency to displace-. (Time 
bell- rings. Madam, I will take two or three 
minutes more—the labour      by 
computerisation also. Taken together, 1 say that 
the situation in the employment sector; s 
dangerously alarming and it arises out of 
unashamed aggression being committed on the 
Indian working class by the industrialists and I 
warn, I take the floor to warn irrespective of 
political affiliations that Indian working class is 
not going to take the aggression lying down. If    
the present situation continues theer is bound to 
be confrontation and the responsibility of   
confrontation   and  its  consequent   impact on 
economy shall He not       only on the     peopl     
who   run th     industry but also  on    Hi^   
people   who  remain   silent spectators when 
this crisis is    continuing. The Government 
policy is responsible far breeding   
unemployment, retrenchment, lock-out and lay-
off. I can give the example of the prestigious... 
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THE DEPUTY CHAIRMAN; Please 
conclude now. 

SHRI GURUDAS DAS GUPTA; Two or 
three minutes more, I beg of you. I am at the 
end. 

SHRI GURUDAS DAS GUPTA: Thank 
you. Madam, for your indulgence, motherly 
indulgence. Let us take the case of Bharat 
Heavy Electricals, a prestigious Central 
Government institution, it has run into 9 crisis 
because of lack of Government orders. Why 
there is lack of Government orders? Because 
the Government has started to have a craze for 
import from outside. Since there is a craze for 
import from outside* therefore, there is lack of 
orders. And since there jg lack of orders, 
therefore, Bharat Heavy Electricals, a 
prestigious institution is in a crisis. Madam, a 
ninety-years old man known as Morarji Desai 
is said to. have a fad for prohibition. Now it 
seems tbat a much younger person, maybe half 
his age, is having a fad or a craze for import, 
excessive import. And this philosophy of 
excessive fa landing the Indian economy in a 
total mess, which is seriously affecting the 
employment sector and the industrial sector. 

Madam, just to give another example, the 
Government decided to import synthetic 
granules and as a result, the jute industry was 
affected. 

Madam, Vae situation is that while the 
number of job-seekers is on  the rise, the job 
opportunities are getting dangerously reduced, 
as a result of the Government policies. There 
is total absence of land distribution. And since 
there is no land distributions-only 10 per rent 
of the land was distributed—there fo hardly 
any scope for additional job opportunities in 
the rural sector Thirdly, Madam, there is  total 
neglect of the rights of. agricultural labour. 
Fourthly, Madam, there is total 

and abject failure °n the part of the- Government to 
protect workers from illegal closure, lock-out, lay-
off and retrenchment, leading to industrial sickness 
in the country. The Government itself is following a 
policy which is breeding unemployment. Madam, 
the Government which has declared an amnesty for 
FERA violators, is also responsible for violation of 
labour laws in our country. 

Therefore, Madam, I only suggest that the 
Government of India's policy, its total economic 
policy, should be re-shaped to. meet the situation 
arising out of the increasingly alarming 
employment situation in the country. When more 
than 50 per cent of the labour force in the country is 
unemployed. It will have its repercussions on Indian 
politics also. Bhindranwala and his army had their 
strength in the unemployed youth of Punjab. The 
Gorkha- land agitation has its influence mainly 
among the unemployed youth. Therefore, the 
problem of unemployment must be fought with 
radical policies and is order to do that, radical 
policies must bo evolved. The Government must 
take it ag a national problem. 

While concluding, I would only say that the 
statement given by the hon. Minister is devoid of 
any truth. It does not reflect the gravity of the 
situation. The hon. Minister is only ignorant of 
tthepresent situation which has arisen out of the 
menacing problem of unemployment ~*( Thank 
you. 

THE DEPUTY      CHAIRMAN: Shri 
Sukomal Sen. ' 

SHRI NIRMAL CHATTERJEE   (West 
Bengal); Now. sisterly indulgence. 

THE   DEPUTY   CHAIRMAN; And 
brotherly cooperation. 

SHRI SUKOMAL SEN (West Bengal): 
Madam, I am disappointed at the statement It is 
most disappointing that while in the ^ country 
thousands of workers have been thrown on the 
street and hundreds of industrial units we getting 
sick and a number of them are being locked out or 
closed, at that time our hon. Minister 
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has come out with a self-complacent 
statement, a statement, full of self-eulogy. I 
hope that the hon. Minister will be bold 
enough to face the reality, instead of hiding 
certain facts, if we see the history of the last 
three or four years or particularly in this 
decade we find these lockouts, closures and 
sickness have severely gripped the industrial 
climate of our country and there is no 
admission of this grave reality by the Minister 
in his statement. 1 am not going into the 
figures of 1983-84. Let us take 1985. There 
were increased lockouts and closures in 
industrial units and more and more industrial 
units were getting sick. Why? Why was it 
happening? No argument no explanation, has 
been offered by the honourable Minister why 
these industrial units are being locked out or 
closed or are getting sick. Here 

      the honourable Minister said in a very 
complacent mood that in 1985 the total 
mandays lost were only 29. 37 million as 
compared to 56. 03 million in the previous 
year. Even out of these 29. 37 million mandays 
lost during 1985, I would like to know how 
much of it was due to lockout, how much was 
due to closure and bow much was due to 
strikes. I find from one statement by the 
honourable Minister in reply to an Unstarred 
Question in 1985 that out of the 29. 37 million 
mandays; lost, the mandays lost due to strike 
were 11. 414 and due to lockouts 17, 957. So, 
the loss due to strike was less and the loss due 
to lockouts was more. So, whether the units 
will be locked out or they will be opened will 
depend on the mercy of the managements. And 
this deteriorating situation is due to the policy 
of the Government, the policy 0f industrial 
management. It is not due to strikes, not due to 
workers' agitation, but it is due to the merciless 
exploitation of workers, due to the severe greed 
on the part of managements to extract more 
and more from workers. That is  why  
managements re- 

        sort  to lockouts  and closures and      the 
Government   remains   a   silent   spectator. 
This  is a fact which the      Government 
should have  admitted. Now, one point 
the minister made was that sickness   m 

smaller units is more than in larger and. 
medium units. We know very well in our 
country at the present moment the number of 
sick units stands at as much as one lakh out of 
which most of the units are smaller, small-scale 
units. What is the reason that small-scale 
industries are getting sick more and more? Is it 
dug to the policy of the Government, that the 
Government follows, such a policy that only 
larger units will be able to survive, not the 
smaller ones? I give you one example. When 
we had a discussion on the new Textile Policy, 
we warned that due to the new policy more and 
more weavers, powerloom workers, handloom 
units, will be ruined and that the policy of the 
Government is to pamper bigger units which 
can spend more money, which can resort to 
diversification and modernisation; and which 
alone can survive, that the smaller units, 
particularly powerlooms, will be ruined. It, in 
fact, has happend now. The Minister also stated 
that smaller units are getting sick more aD^-
more than the larger ones. It is due to the faulty 
policy, faulty industrial policy, of the 
Government. Now the problem is before 
industries are closed, they get sick and 
ultimately they are closed. What is the policy 
of the Government to revive the sick units? 
Here the function of the Ministry of Industry 
also comes in, the function of various other 
Ministries also comes in. The Government has 
set up the IRBI for financing the sick units in 
ofder to revive them. What is the purpose? I 
will give you one more example. In West Ben-
gal, there are 116 units which the IRBI took up 
for revival by giving assistance. But, out of the 
116 units, they have been successful only in 
respect of 37 units and in the case of the other 
they could not succeed at all. What is the 
reason? The reason is that the IRBI and other 
such financial institutions are acting in such a 
way that they are not helpful to the units which 
are going sick. 

Now, Madam, when the industrial' units go 
sick—it is reported in the various news- 
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[Shri Sukomal Sen] 
papers and it is being mentioned by other 
sources also and to a certain extent, there 
has been admission by the Government 
also—huge amounts of bank money, are 
locked up in the various sick units. Ac 
cording to one estimate, about five thou 
sand crores of rupees are locked up in 
the sick industrial units. Whether it is 
five thousand crores or less is immaterial. 
But it is a fact that huge sums of bank 
money are locked up in these s^ units 
and reason is, as my friend has pointed 
out and even as the Reserve Bank of 
India's evaluation has pointed out, mis 
management. It is due to mismanagement 
and it is due to corruption and nepotism 
and it is due to these factors only 
that most industrial units are getting sick. 
It is not only due to mismanagement or 
corruption or exploitation or nepotism 
but it is also due to the policy of the 
Government that industries are getting sick 
and even very viable units are getting 
sick due to the bad policies of the Gov 
ernment. In this connection; I would 
like to point out certain things.  ' 

Now, what is thg condition of the wagon 
industry? The entire wagon-building industry in 
the country is being seriously curtailed. It js 
because the Railway Ministry was not placing any 
orders and the wagon-building industry is hungry 
for orders. They have thg capacity to build 
wagons for the Railways to the full extent but they 
were not getting the orders. That was the position 
earlier when the industry was on the verge of ruin. 
But, because of the movement of the workers and 
because we took up the issue in Parliament, some 
orders have gone to them and the industry has 
started working now. I would like to cite another 
example also. 

In Durgapur, there is th© ACC—Bab- 
pock Company factory and this was a 
premier and impotant factory and this 
was built in our  country for manufactur 
ing boilers for our power plants. Now, 
what is the condition of this factory? 
It has other units also in Karnataka and 
a total of 7, 000 workers are employed 
in these units. Now, Madam, this factory 
iras     manufacturing very-high-quality 

     boilers for our power plants which are essential 
for our country. But this Company does not get 
any orders and this Company is order-hungry'. 
Because of lack of orders, Madam, this 
Company is going into liquidation and they 
have gone to the Bombay High Court for 
getting liquidation orders. Now, what is the 
reason? They are not getting orders at atf. But, 
in our country, we find that now thermal plants 
and other power plants are coming up for 
which boilers are necesary. Now BHEL is 
cornering all the orders eince it has also started 
manufacturing boilers. But they are also not in 
a position to supply the boilers, to meet the 
orders, in time since they are taking orders 
beyond their capacity. Why not the BHEL take 
the responsibility of parting with a part of the 
orders and giving some to Babcock? Why can't 
the Gov-, ernment take over Babcock so that it 
survives and get some orders as a part of BHEL 
so that these seven thousand workers are saved 
and the wagon-building industry is also saved? 
(Time bell rings) One minute, Madam. It is due 
to the policy of the Government that even very 
viablg units are being ruined and are going to 
be ruined and they are going to be destroyed. 

Now, take the case of Bengal Potteries. It is 
a very big unit and it is also a premier 
manufacturing unit in china clay in West 
Bengal. Now, what is the "1 contrition? This 
was taken over by the Central Government long 
back. But they are not nationalising it arid the 
IRBI, instead of giving working capital to 
them, is providing money for the wages and 
salaries of the workers. Unless the IRBI n  ana 
the other financial institutions provide working 
capital, term loans and other types of loans for 
the survival of such industrial units, it wou'd be 
very difficult for them revive. Just by giving 
money to these units for the wages of the 
workers, you cannot make these in-dustries 
survive and they will not sur- -1 vive. (Time 
bell rings). Just half-a-minnte  more, Madam. 

Now, take the fertilizer units. FertHi- 
zersindustry is not a private industry and 

1   it   is a Government industry now. There 
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are units  Namrup, fo Barauni, in Durgapur and in 
Haldia and now all are to he closed down. What is 
the reason? Is it due to the fault of the private peo-
ple? It is the fault of the Government only and it 
is because of this onily that, when our country is 
boasting! of Green Revolution for which fertilizer 
is very much necessary, these four fertilizer units 
are going to be closed down. It is because of the 
policy of the Government only. (Time bell rings). 
It is due to the policy of the Government only our 
country is facing such a situation. Now, Madam, I 
would like to put two or three questions to the 
Minister. 

Will the Government consider taking more 
prohibitive measures against the management to 
prevent lock-outs and closures? 

SHRI VITHALBHAI MOTIRAM PATIL  
(Gujarat); And strikes also. 

SHRI  SUKOMAL SEN; With regard 
t0 strikes, you have already     done     it. 
(Interruptions). You  have  done it  thro 
ugh ESMA.  .........  

SHRI K. MOHAN AN; It is the right of the 
workers. (Interruptions). 

SHRI SUKOMAL SEN; You have already 
done it through ESMA. And it is because of lock-
outs that workers are thrown     out.. 
(Interruptions). 

SHRI K. MOHAN AN; They are like serpents.. 
(Interruptions). 

SHRI SUKOMAL SEN; Second question is 
whether the Government is prepared to take over 
the national six closed and 1ocked out industrial 
units. Last question is whether the Government 
will nationalise Bengal Potteries, whether they 
will take over A. C. C. Babcock and whether they 
will stop the decision of closing down the four 
fertilizers units of Durgapur, Barauni, Haldia  and  
Namrup. 
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SHRI V. GOPALSAMY (Tamil Nadu): 
Madam Deputy Chairman, as the time at my 
disposal is very short, I would like to confine 
myself to the plight     of 

workers who have been thrown out of 
employment due to closure of certain mills in 
the State of Tamil  Nadu. Madam, eight textile 
mills in Tamil Nadu have been closed and 
about 7, 000 families have been subjected to 
suffer penury and starvation. Vasanta Mills—
closed; Bhavani Mills—closed; Radhakrishna 
Mills-closed; Padma Mills—closed; Akshay 
Textiles, Tamil Nadu Spinning Mills, 
Ramakrishna Industries and Mettur Mills have 
been closed. A1 these eight mills have been 
closed, one of two since 1983, some of the 
mills  since 1984. And the Government of 
Tamil Nadu also has appealed to the Central 
Government to extend financial assistance so 
that the mills could be re-opened and the 
workers will no longer suffer. But the Central 
Govenment has turned a leaf ear to the cry of 
these 7, 000 families Now, the Minister comes 
here says that the Government is very much 
concerned and interested in protecting the 
welfare of the labour. In that case, why have 
you not taken steps to provide financial as-
sistance, as you did previously to the mills in 
Kanpur and one or two mills in Ahmedabad 
some years back? What for are you not 
extending it? Is it because of the double 
standards that you are la-ways applying as far 
as Tamil Nadu is concerned? And the Central 
Government has stated if they extend the 
financial assistance to the State Owemment 
that will be adjusted in the Plan Outlay. That 
will definitely affect the developmental 
expenditure of the State. So, it is your 
responsibility to safeguard the welfare of the 
labour. You could request some of the 
nationalised banks to provide financial 
assistance directly to the management or to the 
Tamil Nadu Government. And. if you yourself 
extend the financial assistance to the Tamil 
Nadu Government, the mills could be taken 
over by the Tamil Nadu Government, and 
these 7, 000 families who are suffering 
starvation can be protected. Therefore, I want 
to know from the hon. Minister whether the 
Central Government, after all these three or 
four years, will now come forward to protect 
the welfare of these 7, 000 families in Tamil 
Nadu. I fant a categorical reply from the 
Minister. 
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SHRI V. NARAYANASAMY (Pondi-
cherry); Thank ybu very much, Madam, for 
having given me this opportunity. I have gone 
through the statement furnished by the hon. 
Minister. No. doubt, the Minister is dynamic, 
but the statements, it seems, is not dynamic... 

AN HON. MEMBER, Dynamic or 
dynamite? 

SHRI V. NARAYANASAMY;  be- 
cause the hon. Minister blows hot and cold in 
his statement. The hon. Minister has said in his 
statement at page 2 that the number of small 
scale industries which have become sick has 
increased from 93, 282 to 97, 890. The number 
of small scale industries which have been 
closed in 1985 is 5, 000. If you consider those 
statistics, if you also consider simultaneously 
the number of workers who have been affected 
by the closure of those mills, it may even go 
up by tenfold. Already there is existing 
unemployment in the organised and 
unorganised sectors. Madam, I would like to 
say that there are three hundred million wor-
kers in the organised and unorganised sector. 
But we are taking care of only 30 million 
workers in the organised sector and the 
problems of the unorganised labour have not 
been looked into and they are not being cared 
for. Even in the case of this sector, the 
industries which have been closed in 1986, up 
to September 1986, is 81. According to the 
Government calculations, the labour bureau's 
calculations, the number of mandays lost is 
five million. Therefore, in 1986 itself the 
unemployment problem is getting accentuated 
and a very large number of persons have been 
sent out of employment due to closure of mills 
and also due to closure of sick units. 

Madam, the hon. Minister's statement is 
just like giving us the particulars to show that 
there is a slight improvement in the condition 
of labour as compared to the position in 1984-
85. Now, we are not at that pointed issue. We, 
cannot go into the comparative aspect. 
Madam, I would like to submit that this fa the 
calculation which has been given by   the 

labour bureau. What is the position about 
those who have not entered that field, may I 
know? Where is the calculation of figures 
from Voluntary agencies? They are giving the 
official figure. What is the actual unofficial 
figure about the closure of units, about 
persons who are unemployed on account of 
closure, lockouts and industrial sickness. My 
hon. Minister has not touched that aspect of 
the question. He has conveniently omitted 
that. 

Madam, I would like to show that in 1985-
86 the hon. Minister says in his statement at 
page one that the number of industrial 
closures has marginally increased, from 188 
t° 203 in 1985. He sayp it has marginally 
increased. More than three hundred units have 
been closed and the hon. Minister says it has 
marginally increased. 

Madam, the new textile policy has been 
announced. There is the question of rehabilitation 
of workers whe have been sent out of employment 
because several units have been closed in the 
textile sector. But I would like io know from the 
hon. Minister whether this textile policy is 
working well, whether it is benefiting the 
labourers who have been sent out of employment. 
The rehabilitation scheme which has been 
announced by the Government has actually given 
benefit to -« workers as such because this is a very 
serious problem some of the public sector 
undertakings in the textile field and also in other 
fields and some mills in the private sector have 
been badly handled. Madam, what the 
management does is that it simply gets the 
benefits from the Government, opens the Bill, 
diverts th© funds from one unit to other unit, 
which they propose to start later and abandon the 
mill and whole burden is cast on the shoulders of 
the Goveinment. Then the Government wants to 
revive the sick unit and the workers suffer. The 
plight of the workers has not been considered 
either by the private management or by the 
Government. They spy that this new textile policy 
is going to develop the handloom sector and the 
powerloom sector in a small way. 



 

Madam. I would like to know from the 
hon. Minister how many workers, who 
have been sent out of employment, due 
to the closure of textile mills and due to 
the announcement of   this    new    textile 
policy, have been given benefit. I   would 
also like to have a. further clarification 
from the Minister because he says     that 
under  the Industrial Disputes Act      the 
disputes are being settled by    preventive 
mediation, I would like to    know   how 
many cases of preventive mediation have 
been successful. The tendency in      the 
private sector and the public sector   in 
dustries is that the workers submit their 
demands, afterwards they    pursue those 
demands, they receive no reply from   the 
management, then the workers give notice 
that they are going to    resort to strike 
and even if they go on strike there     is 
no satisfactory response from the mana 
gement. When the    workers'    agitation 
is intensified, then they go to the workers 
and say that they want to settle the mat 
ter and in that too the management does 
not budge an inch and the workers*     in 
terests      are      very      much      affected. 
This is the tendency 0f the manage, 
ment. Therefore I would like    to, 
1. oa P. M. know what steps have been taken 
by     the     Government      settle 
the    disputes, because      in    my 
humble   opinion, the   Industrial   Disputes 
Act which exists today is not giving bene 
fit to workers, because the labour officers 
have not been given the powers. Many 
of the conciliations which take place fail 
and the matter is sent to the Government 
and then it goes to labour courts. I would 
like  to know from the    hon. Minister 
whether he has any proposal to revitalise 
the machinery and give more powers to 
the labour officers who have been in the 
field, for the purpose of settling the dis 
putes.   

The hon. Minister says potential areas of 
labour unrest and disputes are being 
continuously monitored. How is it being 
monitored? The hon". Minister has used very 
high sounding words. I want' fo know 
whether this monitoring is working well, 
because in many States, in several areas, the 
labour machinery is not at all working 
properly. I want to know 

how the hon. Minister is going to revitalise 
the machinery. 1 also want to know that how 
many cases of managements violating the 
labour norms, have been detected and 
punishment awarded. Let them give the 
figures. The hon. Minister, in his statement 
says that labour unrest and industrial relations 
are showing improvement. Labour unrest is 
only because of the management; it is not 
because of workers attitude. It if because 
workers are not taken into confidence. They 
do not know how the factory is thriving. They 
do not know what is happening in the field. 
Therefore, I would like to know whether 
workers' participation has been given a thrust 
either in the private sector or the public sector. 
I want these clarifications from the hon. 
Minister. 

DR. G. VIJAYA MOHAN REDDY: I 
want to state that the problem of sickness of 
industries is not a sudden phenomenon. This 
problem existed previously and has been 
existing now for a long time. One can cure a 
sickness but one cannot cure a sickness which 
makes profit. Sickness is growing: so also 
monopolisation is growing; also, 
concentration of wealth is growing. Our 
friends were talking about the story of Midas 
touch. I request the Government to take a 
lesson from that story. Gold is not everything; 
you cannot sat gold. 

According to the statement, in 1979, -the 
number of sick units was 23, 396 which in-
creased to 23, 742 in 1981 and there has been 
a steady increase. This year, the number is 
about 96, 000 or 97, 000. So, this phenomenon 
has been there. But my complaint is that the 
Government has been criminally callous and is 
continuously callous and has not taken any 
steps fo tac-kle the problem. Number of crores 
of rupees are written off and laghs of workers 
are thrown on the roads to starve. This has 
been because of a collusion between the 
industrialists who make a unit sick and the 
lending institutions, the banks, the bureaucrats 
and the politicians with a clout. This is too big 
a combination for the Government to break, 
and the Labour Minister cannot do anything 
but sing an alibi. Because of this, there is no 
investigation. Assurance to set     up 
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[Dr, G, Vijaya Mohan Reddy] 
standing committees for the units which are 
going sick, So that there could be an 
investigation, has been given a go-by. On 17th 
of March 1983, in the half-an-hour discussion 
in Rajya Sabha, the hon. Minister of State for 
Industry stated: "The administrative Ministries 
have examined the matter and do not consider 
any need to set up the standing committees. " 
That means they do not want any investigation 
into these matters. This stand has been taken 
because the big business houses, are afraid that 
any investigation will lead to the exposure of 
the moneys which they have to pay back. One 
lakh industries are sick. Millions of workers 
are on the roads. There are reports of suicide. 
What does the Labour Ministry say? They are 
entitled to retrenchment allowance, lay-off 
allowance; let them take it and go. More than 
this, there is nothing which the Lab. our 
Ministry can offer. 

This is the s!ad plight of labour laws-With 
this background, the Government claims that 
during the Seventh Five-Year Plan, there 
would be no unemployment. Not only that. 
They also claim that even the backlog will be 
cleared. In a country with 50 per cent o  the 
people below the poverty line, with the entire 
rural life collapsing and with the precapitalist 
attitude, which has resulted in one lakh indus-
trial units becoming sick, if you say that we 
will be able to achieve anything significant in 
the matter of solving the unemployment 
problem, we are living in a fool's paradise. 
How can you believe that? 

In this atmosphere, we are very much taken 
aback by the statement of the hon. Prime 
Minister that any public sector unit which is 
running at a loss has no right to continue. 
Therefore, the Democles* Sword is hanging 
on  the heads of the majority of the workers of 
public sector units. The same combination of 
forces which have made the private sector 
units sick are making the public sector 
undertakings also sick. 

At least 50 per cent of the public sector 
units are today sick. The I. D. P. L. which is a 
premier concern producing bulk drugs has an 
accumulated loss of Rs. 170 

 

crores while the multi-national drug com-
panies at the expense of the I. D. P. L. have 
made hundreds and hundreds of crores of 
rupees pf profit. The Visakhapatnam Shipyard 
has incurred a loss of Rs. 70 crores this year. 
The contractors and multi-national 
collaborators are running away with all this 
money and much more. As a result of this, the 
workers have to suffer and face retrenchment. 
This is a very sorry state of affairs. In this 
atmosphere, we hear the higher-ups in 
Government saying that the Indian worker •is 
the most inefficient in  the world. What else is 
required? This statement is enough to allow 
retrenchment of workers to go on right rovally. 

That is why, I say, the problem is 
immense. Government should show sinceri 
and tackle it with firmness. As one of 
our friends on the treasury benches said, 
our hon. Finance Minister has also said 
very recently that there is no alternative 
except to implement the scheme of wor 
kers' participation in management of 
industries. There is no  alternative. This 
has been stated by no less a person than 
our hon. Finance Minister only two- 
three days back. Unless you allow workers 
to participate in management of industries 
and give them responsibility, you will not 
be able to improve the economy of the 
country. The  Finance  Minister has 
realised this. The Labour Minister should have 
the guts to implement this programme. 

One last point, Madam. In Andhra Pradesh, 
in spite of many difficulties. eco-nomic 
difficulties, drought, floods etc., in which 
crores of rupees have been lost, in spite of all 
these things, we are the only State which has 
no sick unit. There may be two or three, but 
this also we will bo able to tackle. This shows 
we are sincere. If we are sincere, the results 
will flow. Thank you. 

SHRI GHULAM RASOOL MATTO 
(JAMMU AND KASHMIR): Madam Deputy 
Chairman, in reply to the Calling Attention 
Motion, the hon. Minister has given some 
statistics in connection with the labour 
situation. I think, statistics which show the 
comparative     position  as bad,. 
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worse or worst, need not be given. However 
the statistics which show the comparative 
position as good, better cr best may be given. 
Madam, the Labour Minister has a two-fold 
role to play. One is, he has to look after the 
implementation of the labour laws. This role, 
perhaps, he is performing. 

But the second role and the most important 
role, to my mind, is to stop such labour 
disputes arising. Here it is not he wh0 is 
involved alone. 

As far as his first role as a Labour 
Minister is concerned, for the last four to 
five years that I have been here in this 
House, I have been seeing every Labour 
Minister coming out with a statement and 
it is on record, that he will bring for 
ward a comprehensive legislation after 
having consultations in the tripartite meet 
ing and all that. So far, no such com 
prehensive labour Bill has come in. The 
Minister may argue that a tripartite meet 
ing was convened but there was no 
consensus of opinion. But that should 
not deter him from bringing forward a 
comprehensive Bill. If there is no 
unanimity or consensus at the tripartite con 
ference, the responsibility devolves on the 
Government. After all, the tripartita 
conference is being summoned to know 
the views of the various parties. If a 
cansensus is arrived at it is very good, 
but if the consensus Is not arrived at. H 
is the duty of the Government to see 
what can be done in this respect. There 
fore, to begin with, I would like fo have 
an assurance from him that he is going 
to brine forward a comprehensive labour 
law Bill, and also he should tell when he 
is going to bring it before this House. 

The second important role for him is 1o see 
that the labour unrest is stopped. There the 
Ministries of Textile, Industry, Energy and 
Finance, etc. all are involved. I would like to 
know whether the Government has evolved a 
mechanism through which these issue like this 
where several Ministers are involved can be 
settled. Here I will give two instances. The 
first is about the sick units >n the private sec-
tor. The Prime Minister is on record to have 
said the other day that the Government will "at 
take  over any sick units 

If that is so, what is the alternative? The 
other day, at some forum I stated that in 
that case, any private industrial unit which 
has gone sick and which has been given 
ample opportunity by the labour depart 
ment to remove that sickness, should be 
sold out by public auction, even for one 
rupees, but the condition is that the buyer 
has to rehabilitate this unit, he has to 
run the factory in. whatever way he wanls 
to do. Similarly, there is the question 
of depreciation. I am also a small scale 
industrialist. I am also getting benefit of 
depreciation. But what is depreciation 
benefit? Your machinery gets depreciated 
and in lieu of that depreciation certain 
concessions in income-tax is given. Is the 
Government serious about it? The Govern 
ment should see to it that the depreciation 
amount for which rebate is given in in 
come-tax is kept as a reserve so that when 
the need for replacement or modernisation 
arises, the money could be utilised out of 
that source. 
 
1 

I have given these two small instances to 
impress upon the Minister how he can play his 
second role. That would help in avoiding 
sickness. I would like to ask the Minister, 
what are his plans about the two roles that I 

have envisaged before him? 
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1970 Inter-State Migrant Workmen (Regu-
lation of Employment and Conditions of 
Service) Act, 1979, Equal Remuneration Act, 
1976, Employees Provident Fund Act, 
Employees State Insurance Act. Pavment of 
Gratuitv Act. 

 

THE     DEPUTY    CHAIRMAN; Shri 
Vardaraj. Two minutes only. 

SHRI G. VARADARAJ (Tamil Nadu): 
Madam Deputy Chairman, this   is     the 

first tune that I am getting up after your taking 
over, and even then there is the restriction of 
two minutes. 

THE DEPUTY CHAIRMAN: It  is  a 
concession. Otherwise, your name was not 
there. 

SHRI G. VARADARAJ: Thank you. 
appreciate the statement given by the 
honourable Minister of Labour. 

SHRl V. GOPALSAMY: Madam, he 
represents the industry of Coimbatore, He 
knows the subject. 

SHRI G. VARADARAJ: Madam, it so 
happens that many of my colleague? have 
mentioned about various factors which lead t0 
sickness in the industry. Well, I do not want to 
touch upon the very sensitive area where, to 
some extent, the various trade unions also 
contribute for the sick-nes in industry. My 
dear colleague there is also watching me right 
now. But I want to   specifically   come   to   
the   point. 

SHRI GURUDAS DAS GUPTA: Give one 
example, gentleman. 

SHRI G. VARADARAJ: We will discuss 
outside. 

THE DEPUTY CHAIRMAN: Please dont 
interrupt him. 

SHRI G. VARADARAJ: Madam, now I 
would like to come to the very specific subject 
of sickness in the textile industry. Primarily, 
spinning industry is predominant in the four 
southern States 0f Tamil Nadu, Karnataka, 
Kerala and Andhra Pradesh. At the moment, 
because the textile policy is not fully 
implemented as a total package, the spinning 
industry is suffering a lot and quite a few 
textile units, particularly in Tamil Nadu, have 
gone sick. Many times the Tamil Nadu 
Government used its good offices with the 
Labour Minister here and also the Finance 
Minister to find a solution and suggested ways 
and means to open these closed textile units 
where, as my colleague, Mr. Gopalasamy, has 
mentioned, six thousand families are suffering 
because they are out of jobs. 
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[Shri G. Varadaraj] 
In his statement the honourable Minister 

has meentioned; 

"Government have taken a series of steps 
to combat industrial sickness and 
rehabilitate sick industrial units through a 
package of assistance extended by the 
banks and financial institutions. " 

I would like to know from the honourable 
Minister whether there is any package plan for 
these textile mills in Tamil Nadu and, if not, 
why there is a different treatment The Gujarat 
Government gave a certain package plan 
which was agreed, in Pondicherry there was a 
closed textile mill and one for that also was 
agreed to by the Central Government. But, 
unfortunately, so far, in Tamil Nadu the 
Central Government has not stepped in to 
assist these tex. tile mills. I would like to 
know why. 

Again, in page 2 of his statement the 
Minister says: 

"Government have been keeping a close 
watch over the industrial relations situation 
in the country. Potential areas of labour 
unrest and disputes are being continuously 
monitored in order to see rxiat preventive 
action; s taken to  resolve disputes and 
remove the causes of industrial unrest at the 
incipient stage. " 

Now, if you take Tamil Nadu, for instance, 
there aree no industrial disputes at all and 
relations between the emplovers and the 
employees are very very cordial. But in the 
package plan which the Minister is con-
templating, does the Government have any 
idea of having one union for one industry? If it 
is there, when do they want to implement it? If 
it is not there, js the Government considering 
to have one union for one industry? 

At the same time, I earnestly appeal to the 
Labour Minister to prevail upon the Finance 
Ministry to see that immediate financial 
assistance is given to reopea the closed mills 
in Tamil Nadu. 

Thank you very much, Madam. 

SHRI IP. A. SANGMA: Madam, I am 
grateful to the hon. Members who    have 

highlighted the problems of the working class 
in our country, the health of the industry and 
thereby the economy of the country. 

At the very outset, I want to make one 
thing very clear. That I am being complacent 
about the whole situation, some allegations 
have been made. I am not. And no 
responsible citizen of this country can be 
complacent about any situation that happens 
in our country, which is not in the interest of 
any section of the people. The fact is that 
there were 665 lay-offs in 1985—1 have 
furnished the figures—affect, ing 99, 000 
workers. The fact is that 203 units were 
closed down in 1985 affecting 31, 270 
workers. The fact is that there are 99, 668 
sick units, large, medium and small. Rs. 3, 
805. 17 crores from the financial institutions 
are locked up. This is certainly a matter of 
great concern for all of us, not only to the 
Labour Minister of this country. The whole 
House has expressed it. 

What I stated in my statement is that there 
has been no increase in the Labour unrest in 
our country. This is what I have stated. And 
for that I have said that if we look at the 
figures of lay-off, the figures have come 
down. Not that I am happy with the figures 
that have come down... 

SHRI GURUDAS DAS    GUPTA: My 
specific question is  whether it is the same in the 
case of lock-out. Has there been an   increase in 
lock-outs or not? That is the point. 

SHRI P. A. SANGMA: There has been an 
increase in the loss of mandays due to lock-
outs. T have made the point in the statement. 
I had a number of occasions to tell the House. 
Lj fact, in the last session of  Parliament we 
had a full-fledged discussion on the working 
of the Labour Ministry. And your point is 
very right that the number of mandays lost 
due to lockouts have gone up compared  to 
strikes. So, this is the trend. This is the fact. 

SHRI SUKOMAL SEN: Where has the 
Congress man gone? 

SHRI P. A. SANGMA: I am a Congress 
man. 



 

SHRI SUKOMAL SEN: No. The Member 
was asking why the strikes should be banned. 
Let him know that strikes are going down and 
that lock-outs are increasing. 

  SHRI V. GOPALSAMY: Somebody was 
shouting that strikes were going up. 

SHRI P. A. SANGMA: I am not supporting 
strike at all  I am only saying that, 
comparatively the number of mandays lost 
due to lock-out has gone up. But, both are not 
desirable for this country at all. 

SHRI    ATAL    BIHARI    VAJPAYEE 
(Madhya Pradesh); You     compliment the 
labour  and condemn the employers. 

SHRI P. A. SANGMA; I am compli-
menting the labour. Why not? I am com-
plimenting the labour. In fact, because there  
has  been   an  improvement  in   the 

        labour relations situation in the country and 
because our working class has worked, this 
has found expression in the growth rate of the 
industrial production in our country. In the last 
ten months of this year there has been 6. 5 
increase in the industrial production as against 
5. 8 of the All-Tndia figure during the Sixth 
Five Year Plan, the whole of the Plan. 
Therefore, it has found its expression. So, 6. 5 
was the growth in the ten months against 5. 8 
during the Sixth Five-Year Plan. So, I am only 
making a statement that looking at the figures 
comparatively in the last two years, which, 
have given, even if you look 

        at the figures in the last five years, you find that 
there has been a progress in the industrial 
relations in our country. The number of man-
days lost and the number of disputes have 
considerably come down. This is a very good 
trend, I should say. We should be happy. But 
that does not mean that everything is all fight. 
There are a lot of things which need improve-
ment. I would like to make onlv one point, 
«which, I think, is very important. The 
maintenance of industrial relations in our 
country is primarily the job of the respective 
State Governments. It is the duty of the State 
Governments to create an industrial climate and 
a better atmosohere in their respective States. I 
cannot do rt The i Central Government cano"t 
do it. So, the industrial situation, whether it is 
in the case of lock-outs, or in the case of strikes 

or in the case of any other method, the 
primary responsibility lies with the respective 
State Governments. It is they who have to 
manage it and it is they who have to create a 
conducive situation. 

SHRI    GURUDAS     DAS    GUPTA: 
(Interruptions) 

SHRI P. A. SANGMA: I am not quoting a 
figure of West Bengal. 

SHRI GURUDAS DAS GUPTA: Madam, 
I want a clarification. 

THE     DEPUTY     CHAIRMAN; No 
please. 

SHRI P. A. SANGMA: If I quote West 
Bengal figures, I know you will not sit down. 
Therefore, I will not quote Ji. 

THE DEPUTY CHAIRMAN: Please let 
him finish. You have raised all these points in 
your speech and he is now answering them. 

SHRI SUKOMAL SEN: What was the 
reason for sickness in the public sector 
undertakings? 

SHRI P. A. SANGMA: I am very happy that 
Mr. Gurudas Das   Gupta has raised a very 
important question of agricultural Labour in our 
country. Out of 296 million j    working force ir. 
our country, 194 million belong to agriculture 
labour. And we have not paid our attention to 
that. I have been making this statement 
repreatedly. In fact, in the last Consultative 
Committee meeting on  the  suggestion  of  the  
hon. Member, Shri Gurudas Das Gupta, we 
decided    to discuss only this problem in the next 
Consultative  Cornmittee  meeting   to  be  held 
on the 3rd of December. It was on your 
suggestion, Mr. Das Gupta. I am happy that you 
have made this point here again. We   are   all   
for  it, particularly   for   the implementation   of  
the   Minimum   Wages Act, which has found 
place in the newly structured  20-point economic 
programme. 

So many individual points have been raised. 
The NBCC point has been raised. I know this 
problem. I am not going to say what I am 
going to do about it but I may tell you that I 
am aware of the problem and am trying to find 
a solution. 
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[Shri P. A. Sangma] 
There are other matters which     Mr. 

Ashwani  Kumar  Ji  has   raised. He  has 
come to me a numwer of times. He knows 
how much we have been trying to sort out this 
problem. 

I think Mr. G. Gopalasamy will not leave me if 
I do not answer to him. It is regarding closed 
mills, in Tamil Nadu. I must make it very clear 
that as far as the policy of the Government of 
India is concerned there is no question of any 
discrimination with any part of the country. In 
fact, I had two sittings with the Finance Minister 
of Tamil Nadu. He was the Finance and Labour 
Minister at . -that very time. He had also met the 
then Textile Minister, Mr. Khurshid Alam Khan. 
The hon. Member posed a question while Gujarat 
could be helped, why Tamil Nadu could not be 
helped. If. I remember very correctly, I am not 
very sure of the latest situation, when we offered 
to the Tamil Nadu Government the Gujarat 
pattern of package, unfortunately they said that it 
would not be workable in Tamil Nadu. So, it is 
not our fault. We have offered it, but the Tamil 
Nadu Government had reservations. At least the 
Finance Minister told me he was not sure if it 
would be workable. It is not that we have not 
offered them; we have offered them. 

SHRI G. VARDARAJ; We will give a 
Tamil Nadu package, you accept it. That is 
what we want. 

SHRI V. GOPALSAMY; You say the ball 
is in their court. 

SHRI P. A. SANGMA: I don't say that. You 
said while Gujarat could be helped, why 
Tamil Nadu could not be. 1 said we have 
offered it. 

SHRI G. VARDARAJ: Tamil Nadu has 
given a proposal. Why can't you accept it  

SHRI P. A. SANGMA: They have given a 
proposal which, I think, the Textile Ministry is 
considering. Actually the Finance   Minister of 
Tamil Nadu wanted 

my intervention. He gave a press statement and 
then he came over here. He wanted my intervention. 
I intervened in the matter. This is how the discussion 
came up and we had two sittings.SHRI V. 
OPALSAMY; You find out a formula to solve the 
problem of five thousand Tamilians. 

SHRI P. A. SANGMA: I know this problem very 
well. There were workers who were on hunger strike 
and they were at a very critical state. I received a lot of 
telegrams saying that these people will die if they go 
on for one more day of . hunger strike. They wanted me 
to intervene and I intervened in the matter. I requested 
them not to go on hunger strike and they gave up 
hunger strike and they are still alive today. 1 am very 
happy about that. So I know the problem and \ have 
been personally involved in that matter. 

Madam, most of the cases which the hon. 
Members have raised, I know personally many of 
these cases. But I do not think we have time to reply 
to all these, because lunch time is already over. 

Regarding comprehensive Bill, some hon. Members 
have raised about it. We had a tripartite meeting on 22nd 
23rd September and yesterday also I had a sitting for a 
half-a-day with all the Central Trade Union leaders on 
this. Hopefully we will ■" be able to finalise our 
proposals very soon and should be able to come to the 
Parliament with amendments to the Industrial Disputes 
Act and the Trade Union Act during the next session. 

Once again, I thank all the hon. Mem 
bers.   

SHRI GURUDAS DAS GUPTA: Why 
the lock-out has not been banned? 

THE DEPUTY CHAIRMAN: Now, the House 
stands adjourned for lunch to meet again at 2. 30 p. 
m. 

The House then adjourned tot 
lunch at thirty-six minutes past 
one of the clock.  , 
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The House reassembled after lunch all 
thirty-three minutes past two of the CIOCK. 

[The Deputy Chairman in the Chair] 
THE   APPROPRIATION   (NO. 5)   

BILL,1986—Contd. 

THE DEPUTY CHAIRMAN; Now, we 
will take up. The Appropriation (No. 5) Bill, 
1986 for consideration. 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): Madam Deputy 
Chairman, we are required to pass a sup-
plementary Budget for Rs. 3038. 54 crores. 
This is the second one during the yeai. My 
first reaction to this thing would be a prayer, 
and the prayer would be: '"I pray, don't do this 
thing again and agiin. You must know that the 
budgeting is dene by the officers, and you 
must see to jt that budgeting is done in a 
proper way. " I hope the hon. Minister will 
accede to my request and see to it that 
supplementary budgets are not brought over 
and over again. Madam. I can understand very 
well that you need one suplementary bud get 
ever year because when the original budget js 
made, certain calculations are ma'de and 
during the course of the year, certain things 
happen and you need to revise it. But this is 
the second instalment. And this amount of Rs. 
3, 038 crores is almost the entire budget of 
1954-55. And it is coming in this manner. 1 
have my objection to it. My objection steins 
from one or two points which I wish to bring 
to your kind notice. I can understand that the 
Fourth Pay Commission report came during 
the course of the year and you needed Rs. 600 
crores for it. This is entirely understandable. 
You could not anticipate at the time of the 
formulation of the budget that the Pay 
Commission would give its findings which 
woufd amount to so much although an ad-hoc 
provis'on could be made for that also. But 
what I cannot understand is that there are 
certain very important things which could 
easily have been foreseen by the officers in 
(he gallery; at present there is none there. 
Madam, the hon. Minister wants Rs. 858 
crores for the Department of Food, out  of 
whxh Rs. 600 crores is for the buffer-stock 
and Rs. 258 crores fcr the subsidy to be paid to 
the FCI. I am yet to understand this  demand. 
I am  a stu- 
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dent of economics, no doubt, but I would like 
to know from the hon. Minister how this 
amount of Rs. 600 crores was not envisaged at 
the time of the budget, wh-en we knew hat the 
off-take during a year for different States was 
so much and and that new stocks will come in 
the mandis and a buffer-stock was to be creat-
ed? We knew that a buffer-stock was to be 
there. We knew that there was not enough to 
be exported. We knew that the foodgrains had 
to be purchased from the farmers and that 
there was not only a social obligation but a 
need also. Why was this not taken into 
cons/deration at the time of the formulation of 
the budget? Then the amount of  Rs. 258 
crores is for subsidy. Madam, it could very 
well have been understood at that time that 
this much of subsidy had to be paid. Why was 
not this foreseen at that time I think there are 
only two reasons for this. One is inefficiency 
on the part of the officials who have not been 
able to show the correct path at the time of the 
formulation of the budget, or as my friend. Mr. 
Mostafa Bin Quasem said yesterday, you 
wantej to underrate the budgetary deficit. I. for 
one. though I belong to the Opposition, feel 
that the prob'em of budget deficit is not a 
problem of the Congress Party. It is a problem 
of the country. It is as much a. problem of the 
Opposition as it is a problem of the ruling 
party, if the Government had taken us into 
confidence at the time of the formulation of 
the budget and said that there was a certain 
budget deficit, Members from the Opposition 
like Mr. Nirmal Cha-terjee would come out 
with certain concrete proposa's as to how such 
a big gap can be filled. But that has not been 
done with the result that this th'ng of supple-
mentary Budgets, is being resorted to. 1 have  
nothing to say about the huge outlay of Rs. 
933. 80 crores on Defence. When I saw the 
Supplementary Demands for Grants yesterday 
I found from it that a big chunk was going for 
purposes of land acquisition. I will not 
question expenditure on Defence because 
Defence is a priority subject and we cannot 
compromise on that. But when I went. Tito tne 
details of it I found a big chunk going for land 
acquisition on account of Defence. I would 
ask the Minister why this  


